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6 -Sarpanch, Group Grampan-
dnyat,’Damat Dahiwali . 1964

avat, Shelu, (Distt.
olaba) . . . 1973

8 Shri ShmtaramhRGawlji Nim-
ane, Sarpanch, Group
Gram Pnncbay’n,ﬂheloo . 1972

9 Shri S.V. Dhamankar, the
then M.P. (Lok Sabha) . 1972

10 Shri Yashvant Gopal Padil,
Village, Sheloo . . 1973

7 Slrcglnch, Group Gram Pane
K

11 Shri KB, Tare from Sheloo 1977

t2 Shri Vasudev Pitkar, Presi-
dent , Janata Party, Neral. 1978

SHRI D.B. PATIL : It has been ad-
miteed that there is a constant demand for
the last 20 years and as many as2,200 pass-
engers travel daily from this particular
place. Among those passengers are stud.
ents and workers going to Bombay, Poona
and other industrial arcas, and vegetable
growers taking the vegetables to Bombay
and other industrial arcas. In view ofthe
fact that it is necessary and also ,in view
of the fact that you are going to examine
thisdemand. I wouldlike to knowfrom the
hon. Minister whetherin the near future it
is likely to be taken up.

PROF. MADHU DANDAVATE : In
1964 the problem was examined in depth
and at that time it was found out that thc
capital invesunent thatwould be required
for the introduction of the station would be
about Rs.2lakhs. To be exact, it would
be Rs. 2,36,335. And it was also found
out that the recurring losses per year would
be of theorder of Rs,69,000. That would
beactuallvRs.63,405 per annum. Third-
ly, it is found out that since the distance
bztw>en the existing two stations, Neral
and Wangani is 7 kilometres, and within
such a short distance, if we try to)introd-
uce an additional station, since Bombay to
Poonaisa highly density traffic route, and
the capacity of the scction is completcly
saturated today, running of trainsis likely
to be disturbed. But in spitc of that
we have received the latest communjca~
tion on 23-5-1977 from a prominent
yerson, Mr. K.B. Tare, from that arca and

have already decided on 7-7-1%17 that
that particular problem should gone
through by the Central Railway and only
when the problemis thoroughly examin.
ed, I will be able to give further informa-
tion,
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‘SHRI RK, MHALGI 1 When weould
this full exsmination of the problem he
oampleted?

" PROF. MADHU DANDAVATE: 1
can agpare you that within a few months
we will be able to sec what exactly can be
done in the matter. Whether the reply
is positive or negative, I will be able to
&um information to the Hon'ble Mem-~
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Robberies in Ruanling Trains
-+

%490, SHRI K, LAKKAPPA :
SHRI DURGA CHAND

Will the Minister of RAILWAYS be
pleased to lay a statement showing :

(a) whether Government'sattentic n has
been drawn to the serious situation arising
out of the activitics of robbers in the runn-
ing trains throughout the country;

(b) if 80, the number of train robberies
during the last onc ycar, monthwise, to-~
gether with date and the number of persons
arrested ;

(c) estimated loss to the passengers in
each case and how Government propose
to compensate them ; and

(tg whether any steps have been taken
by Government to minimise the robbery
cases in the Railway and if so, the details
thereof ?
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THE MINISTER OF RAILWAYS
( PROF, MADHU DANDAVATE )
(a) to (d) . A statement is laid on
Table of the House, .

Statement
(8) Yes.

(b) and (c). Number of robberies
and dacoities, monthwise together with the
date and the number of persons arrested
as well as the value offgoperty lost by.:ia.e

p y B8 i in A
and ‘B’ laid on the Table of the House.
Placed in Library. See No. LT-2730/78]
s par the existing rules no compensation
isadmissible to the victims of such crimes.

(d; The responsibility of ensuring the
personal salcty of the passengers and the
sccuity of their belongings rests with the
Governunent  Railway  Police  which
functions under the administrative
and disciplinary control of the State Gov-
ernments.Crime preventionand detection
in respect of pawenger safety and secu-
rity of their belongings fall under the cate-
gory of ‘law and order’ which is a
State subject under the Consti«
tution. However, the Railways render

Yy i b ver mqu.ired
and close liaison is maintained at alllevels
with the State Police Agencies, The Railway
Protection Force constituted under the
RPF Act has preventive and decective
powers only in respect of unlawful possess+
ion of railway property. The R.P.F. is
concerned with the protection of goods en-
teusted to the Railways for carriage and
Railway materials,

B:ing concerned with the spate of hein.
ous crimes in Uttar Pradesh, Bihar, West
Benzal and Madhya Pradesh, the Minister
of Railways had written to the Chief
Ministersofthese Statesrequesting them to
taks such m=asures to curb crimesin runn«
ing trains. On 5-8-78, there was a high
level meeting between the Minister of
Railways and the Chicf Minister of Uttar
Pearlesh at Lucknow in which the problem
of crim: oo railways was highlighted,
The Railway Minister discussed this prob-
lem parsonally with the Chief Minister of
Maharashtra at Bombay on August 1o, 1978
and by telephone with the Chief Minister
of Madhva Pradesh on August 13, 1978.

The response from the State Govern-
ments has been encouraging.

Earlicr on 16-6-1978 a high level
mecting between the officers of the Minigtr-
ies of Railways and Home Affairs was
held. The following firm decisions were
t‘zﬂkcn which have yielded encouraging re-
sults ;

(1) As the dacoits/robbers were silencing
the passengers by show of fire arms and
ping after ission of crime generale
ly by pulling alarm chain under cover of
d_arkne:s a prompt chanael of communica-
tion to the armed police guard whenever
alarm chain was pulied at night was con-
sidered necessary. Itwas decided that the
alarm chain whistle shouid be sounded
repeatedly by the driver. On hearing of
thxg alarm the armed police escort should
split themselves in two parts and detrain
to apprchend escaping criminals,

(2) The police cscort should be accom-
modated together as {ar ag possibie in the
centre of the train and they should be
equipped with powerful torches.

(3) The police escort party may pro-
gressively be equipped with very light
pistols which would be usefulin lighting up
the area on both sides of the train at night,

(4) The Guards and Brakesmen sh
be provided with powerful torch liéh;)suill‘ll
vulnerable trains over affected sections,

(5) There should be a liaison with the
Sta'tes principally affected forstepping up
police protection. Chief Security Officers
of Eastern, South Eastern, Northern ard
Central Railways were specifically noming..
ted to maintain close liaison with the State
Police authorities of West Bengal, Bihar
U.P., Madhya Pradesh and Maharashtra’
The C-_'SO! of other Railways were directed
to maintain liaison with above 4 Chjef
Security Officers. They were directed to
indicate to the State ments the
nren_gth of police guard which should be
required on vulnerable trains and request
the State Police authorities to provide the

y pre ion. ¢ requi f
State Governments has been projected o
Ministry of Home Affairs, projected to

The Zonal Railways have launched a
drive to ensure strict adherence to the
following preventive measures in coaches:

(i) Vestibuled doors are kept
_l;‘etwc;lr.l 22.%9_ l]:rs m 06.00 ;lr’: E}fktide
ravelling Ticket ine
tendum miners/Coach At

(ii) Travelling Ticket E i
c_oach . Attendants remain vﬁﬂhﬁmﬁ:
night time and prevent entry of intruders,
l:::vien and unauthorised personsinto the
ches,
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(iil) In case of non-vestibuled trains, the
vestibuled doors are permanently closed or
dummijed.

The above measures formulated are in
continuation of the various preventive steps
taken by the Govt. Railway Police under
the State Governments. The G.R.P.
being alive to the problem adopted several
regular preventive measures which are
given below :

(1) Escorting orim&;rumu-ninnmi;ht
armed guards of Govt. Railway Police
the concerned State Government.

(2) Beat patrolling at stations, platforms/
waiting  halls,

(3) Survecillance over criminals and
1 b.d h

(4) Chezking of night trains by Supecr-
visory Officers,

(5) Armed pickets at vulnerable sta-
tions.

(6) Special Squads of the C.1.D. of the

tate Governments take up investigation of

important cases to apprehend the gangs res-
ponsible for these crimes,

Themeasureshave beenintensified by the
Government Railway Police.

of train r , the
Minister of Railways ordered deploy-
ment of armed RPF to escort the affected
trains running in vul bl i
Primarily, they will protect railway pro-
perty and willalso help toinstil  confiden-
ceamongtthe travellmg public and deter
criminals from operating on trains. Over
1400 armed RPF men were put on escort
dut{on different Railways from the first
weekof July, 1978. Thisjnumberhasbeen
increased to 2,000 since 16th August,

1978,

SHRI K. LAKKAPPA : The question
was held over on that day because the
Minister was not furnishing the full faces
tothisHouse, Ihavegot great respect for
M. Dandavate personally.  But I do not
know why hehasfailed as a Railway Minis-
ter, This question is regarding the -%!':e
of robberies in running trains. €
answer that has been given is not only
unsatisfactory but also not convincing, I
do not know what arc his powers and con-
trols. Hehasstatedinhisreply thatasper
the existing rules, no compensation is
admissible to the victims of such crimes,
He has also stated that the responsibility of
ensuring personal safety of the passenger is
mainly the function of the State Govern-
ments and the disciplinary control of the
State Governments and that it comes under

As a further measures to dgll with occur-
bberics and dacoit
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the of law and order which is a
State :'S,-m under the Conatitution, So,
hehasno controloversuch things,

In our country about six thousand pass-
enger trains and five thousand goods trains
arerunning every day and twenty thousand
CRP men have been engaged. But still
the loss to the exchequerisabout Rs, 4
crores. They have not even cared to
protectthe passengers and the robberiesand
dacoities arc on the increase, and they
have not been properly identified because
he has no control over the States and the
States arc not furnishing the correct
figures. He has laid a wrong statement
on the Table of this House and thus bluffing
this House. 1 do not agree with this.
I would like to say that in five months
from January to May, there has been
an increase in the number of robberies
and dacoities. But the statement shows
thatthere is no increasc as  compared to the
position that existed in 1977.

What I would like to arrive at is this,
Whether this Howse has allowed him to
make such a wrong statement on the Floor
of the House under the Rules of Procedure.
Will you kindly tell me about it? Thatis
why I would like to bring to your kind
notice......

MR. DEPUTY-SPEAKER : You are
asking a question from me...1 am asking
you to put a question.

SHRI K. LAKKAPPA: With your kind
ission , I would like to bring to your
E:‘ d notice that people arc losing faith in
travelling trains.  On that day, you kncw
probably, there were about 20 commotions
speciallyin the south bound trains.  Asfar
as the area of Madhya Pradesh is concern-
ed, 1 do not know how Madhya Pradesh
is famous for dacoities. Whether you
have taken any action against this, The
hon. Minister has no control over the law
and order situation.

(Interruptions)

MR. DEPUTY-SPEAKER : Have you
put your question?
(Interruptions)

SHRI K. LAKKAPA : He has no con-
trol over the law and order situation

SHRI SURATH BAHADUR SHAH
Can I seek one clarification ?

MR. DEPUTY-SPEAKER : No,

SHRI SURATH BAHADUR SHAH :
Mr. Lakkappa is using thisform for asking
useless questions,
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MR, DEPUTY.SPEAKER : Actually,
he has over-stepped the mark ; he has
not put the question by now.

(Interruptions)

SHRI K. LAKKAPPA : Robbery and
dwoig are increasing. (He has no control
over the Seates b the Constituti
will come in the way, There are no rules,
at_present, to give compensation to the
victims.

MR. DEPUTY-SPEAKER ; You can-
;n;:: make a speech duting the Question
ur.

SHRI K. LAKKAPPA : On the basis
of thestatement, I am putting a supplemen-
tary. Then he himself has admitted that
there are no laws_to give compensation
to the victims. Property worth about
Rs. 1 Jakh has been Jooted during the last
4-5 months especially in the trains.

MR. DEPUTY-SPEAKER : You are
repeating the same thing.

SHRI K. LAKKAPPA : Therefore, in
the absence of relevant rules and regulations,
how the hon, Minister is going to check
effectively this kind of a dacoity and robbery
in the running trains? How would he cone
trol the rlilwny glolice ? In view of
these things, will he ider to plug the
Joopholes and also try to bring legislation
to this effect in order to have’ more
control over these railway accidents
and save these running trains from being
attacked by robbery, murder, dacoity and
, whatnot?

PROF. MADHU DANDAVATE :
Mr. Dcputy-Speaker, Sir, regarding his
inaugural speech while asking the question,
I will come _to the point per.  Firstly,
hehas saidthatThadtriedto placcawrong
and inadequate information before the
Howe, Sir, on the other hand a very
claborate statement has beenlaid and you
will be pleasntly surprised to find that
various annexures which I have provided
as a reply to the question contain month-
wise the number of accidents, the value of
gnods that have been lost, the steps that

ave been taken and how many people
have been....cueeee
( Interruptions)
I did not interfere when you were asking
questions,

MR. DEPUTY-SPEAKER : You took
50 many minutes in asking your questions,
He has not even started the answer,

PROF. MADHU DANDAVATE: I
did not interfere with the question when
my hon. friend was asking the question,
So, lethim have the same patience. He
has raised a question as towhat exactly is
the authority of the railway in dealing with
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such crimes, Onmore than two oceasions
Isaid andY will amplify thatanswer, It
is truethatgencral lawand oeder problem
on the railways is under the juristicticn of
GRP which is under the jurisdiction of the
State Government, but we havealso certain
machinery like Railway Protection Foree
whose basic work , no doubt, is for the
protection of i?nlh_dom, prot::ﬁticn:i:f
various of equipments on the grains
and dn'zz:e gi\t we have evolved a
machinery in cooperation with the State
Governments, no matter whatever political
complexion of the State -administration,
and T am happy to say that almost all the
States have agreed to give us full coopera-
tion. Wehave set up a coordinaticn bet-
ween the State machinery, RPF machinery
and the railway machinery also—]1 mean
TT and others—and tihe machinery that
wehave set up islike this especially those
arcas which are vulnerable azeas for rob-
bery anddacoities. In thatsres, wherever
there are vestibule trains, we have opened
out  vestibule between  two
coaches; and for évery two coaches, we
have kept two RPF men,

‘We are putting one T.T. and two m:med
RPF . I am happy to inform the House
that with the help of this arrangement we
are able to control the situation thm:gh
it took some time. Let me come to the
dates, Initially there was trouble. There
were dacoitics.~—after 11th August when
we made this machinery tight not a single
case of robbery and dacoity has taken place
in ﬁhdhyl Pradesh. Though efforts were
made, . vueen

{Interruptions)
] (interruptions )

Let me complete the answer,
That is before that.

After 11th  August, no robberies
and dacoitics have taken place in Madhya
Pradesh, But that docs not mean that
efforts were not made, Efforts were made
by GXR.P. onc RPF was able to detect
them and we have been able to arrest
them. I have given you in the table the
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number of personsthathave been arrested. ™

I, therefore, do not want to repeat it.

SHRI K. LAKKAPPA : I understand,
1 cannot get a relevant reply. I would
like to give the reason why the Railway
Ministry is not functioning propesly,
There is a conspiracy in the Government
itsclf, Mr, Dandavate. The Home Minis-
try wanted to bring and also throw a muz.
zlingon the Railway Ministry. The Hindi
hwwinm officers arc playing tricks and
letting this loose in the areas where 1,1. anti
Janta operates, (%;II' operates an K.

at

Madhya

14 0
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Pradesh daily. . All _ghewe south bound
trains are bqa;: attacked, Same type
people are operating, 1 will read out..

. L
MR. DEPUTY SPEAKER : I donot
want any help from you to ith the
member. I will deal with him myself.

"Mr. Lakkappa, please put the question,

SHRI K. LARKAPPA : Nearly 400
prople in the form of a gang again and
again arc opesating in the same place,

_« {dnterruptions),

‘MR DEPUTY SPEAKER : The more
members get up the more time he will Jbe
taking.

, Mr. Lakkappa, please come to the ques-
ton, \

SHRI K. LAKKAPPA : Such gangs
are operating in collusion with these officers
who are knowing Hindi and they are pur-
poscfully attacking and bringing a bad
name tothe Railway Ministry. ercfore,
I would like io know —because there is an
impression  already carried in  the

y specially in the Southern 8 ithat
the pauengers travelling in  thae
trains have no safety—whether such a
conspiracy is there? The same gangs
are  opcrating  scveral times. What
machinery has beem cagincered to
stop all this.

MR. DEPUTY SPEAKER : You keep
on repeating,

® SHRI K. LAKKAPPA : I have not
repeated, You can take actiom, if even a
word has been repeated,

MR.DEPUTY SPEAKER : Iwillshow
you. You will yourself know thiy tomorrow
when you go through all this,

PROF. MADHU DANDAVATE : Let
me first totally refute the charge that cither
in the past or at present there is any civil
war between the Home Department and
the Railway Department, I completely
refute that. Then again there is no con-
spiracy on the basis of language at all.
Robbers and dacoits have a  language
of their own, and that is the language of
dacoity and language of robbery.............
(Interruptions) 1do not want toinject the
language issue into the question of dacoity
and robbery atall. Ihad already given a
statement of robberies and dacoities state.
wise thathave taken place land you cannot
expectany one particular ua u,
to be responsibie for t‘laccdtlix:s8 thrg:ug;:oou;;
countrv, and therefore, I refute that cha
altogether. I do not want either :g:
Southern States or the Northern States to
b alleged thatthey are responsible for any
type of coaspiracy,

SE AUGUST 20, 1078
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But there: are certain vulnerable. greas
where the law and order sitvation is bad.
He madereference toone icular portion
of Madhya Pradesh, ere we have en-
forced our machinery and I tell the House
very firmly shat after the enforcement of
that machinery, after 11th of  August

articularly, in that particular area of
gﬂadhyﬂ Pradesh, not a linﬁle dacoity and
robbery has been successful,
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SHRI T. As PAL: Bir, for the last go
years we never had a situation like this
that law and order ls.given a go-bye and
the railway pasengers have become
victims of robhery and dacoity. It has

} been the explanation of the Railway
Minister that this is a problem for which
the State Gover ts are bl
Now, is it the fault of the
travels long distance that

through so many States and in every
g?:tc he has to look 1o the State Govern-
ment to look after him, or is it the
primary responsibility of the Railways
who have undertaken to give him this
journey, to protect his interests?
Railway Minister has said that the State
Governments hdve agreed to cooperate
and prevent such occurrence. But we
do not know how far that would be efféc.
tive. Even if he is able to get all the
asistance from the State Governments,
will he give an undertaking to the country
that the Railway Ministry itself wildl be
responsible if there arc losses, and the
lives and the property is the responsibility
of the Railways? And this is a question
which cavnot be avoided. Otherwise,
1 think this explanation will not satisfy
anybody and “wavelling by railways is
going tv be more and more hazardous.

PROF. MADHU DANDAVATE:; The
hon. Member himself was fortunately a
Railway Minister. I have got with me
all the statistics. He bas raised very rele-
vaat questions. I do not want to aturibute
any motive to him. He has raised the
question:  Will the Railways shrik the
responsibility and let the catirc matter of
safety of passengers be left only to the
State machinery? 1 want to asurc him
that though there are certain jurisdictional

roblems, sitting together we have already
gccn able to tackle them and ' without
raising this technical issu¢ the recent
coordination that we have brought about
is albe to ensurc better safety.

nger who
train has to

In addition to what I stated earlier,
I want to state that in addition to joint
patrolling by RPF and GRP men_ es-
peciaily in the vulnerable sections where
more robberies arc taking place, we have
taken some additional care.  Sometimes
when the dacoits commit an act of -dacoity
and try to run away, the pamengers
do not know and probably other staff
members do not know whether the train
has stopped because there is no signal or
there is some mischicf. When therefore,
there is a pulling of the chain, we have
set up a certain code whistle by he engine
driver. As soon as that is given, all the
policemen, GRP men and RPF men on
the train divide themselves into two ba-
tches, one will go to the left of the train
and the other will go to the right of the
train and if it is evening or"night, we have
made special arrangements and put

Wﬁﬂllghu on both sides of the train,
rever vestibule trains are there, at
10 O'Clock in the might the vestibule
doors will be kept closed. Only bélween
two coaches the vestibule door will be
open because it has to be protected by
RPF and GRP men. For two coaches
we have set up this machinery and 1 can
assure he hon. NMember that especially
after the tightcning of this machincry
incidence of crime, robbery and dacoity
has gone down and therefore, as demanced
by the hon. Member, 1 can assurc this
House that we shall not shirk the responsi-
b‘l“Y'.P“t we will undertake the res-
ponsibility that has devolved on us.

‘'SHRI K. VIJAYA BHASKARA
REDDY: Sir, I charge the Minister for
deliberately misleading the House. On
16¢th August at 2 O’Clock in the night
between Nagpur and Bhopal there was
a robbery in the Andhra Expres. I was
also present there at that time. There
is a ;:glort lin Bhopal. Wl'i.al:ever he said
is absolutely wrong. is happened
in_the air-conditioned chalr car?Pe’I'no
brief cases were snaiched away and the
train was stopped and the robbers went
away. The le went to the constable
who was sitting in the compartment
throuthout the night. In spite of the
complaint the constable did not taken any
action. In the morning at 07.30 hrs.
all the passengers forced the train to stop
at Bhopal for nearly two hours and have
a complaint to the police. Unfortunately
all your arra nts are not effective.
You must think of some more stringent
methods which will infuse confidence into
the people who travel by train. I request
the Minister not to miselead the House,
but to take more effective steps and see
that nothing happens.

PROF. MADHU DANDAVATE: It
is never my intention to mislead the
House‘.h 1 avt:k;onc’r;n;: the various
e at are a . are wotkin
we?l' If you bave listmdyw my re l;
very carefully, 1 did notsay that Axcz‘
rith August, not asingle effort was made
by the decoits and robbers.  All that I
have said is that theK made efforts afier
11th of August, but they did not succeed.

(Interruptions)

SHRIA.BALA PAJANOR: I am forced
to belicve from what the hon. Minister
said that nothing has happened for the
last 15 days. He wanted that to be on
record. But hcshould not say that. He
must admit it.

PROF. MADHU DANDAVATE: I
have never tried to mislead this House.
1 want to make it ciear that I used the
words........ (Interruptions)  Please listen
to me. There are three types of things
that are happening in the trains, there
are somectimes thefls, there are robberies
and there are dacoitics.  Please check up
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the records. Sir, may also cbem
the records. I not sy that

have not taken place in trains. You can
check up the records. The hon. Members
may laugh. But in my written statement,
I bad drawn a distinction between minor
PooBiz openty seme abd iies'in e

y come an: in su

activities. The instance, to
which the hon, ber has made a
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Rs. 10,000 a month, the salary of the
Chief Justice of Indis is Rs. 5,000 &
month and the salary of the Prime Mi-
nister, if I am right, is about Rs, 3,000
a month,

l..‘Nm}r, hu::d is lthe information that I
wve in . In Batas, thc Managin,
Directors’ Annual remuneration is Rl‘
111_570,§ , for ths.hodum Research &

, is & theft. You can y
check the records. In my tabulation also,
1 have divided the crimes into thefts,
robberies and dacoities and I have given
scparate charts for them. Therefore,
minor thefis are taking placc and I have
never said that there are no thefts. But
there are no armed robberies and
dacoities in which gangs are coming and
successfully doing such things. at is
what I have said and I stand by that.
As far as this particular theft is concerned,
I will try to enquire into the matter and
give the details.

Salaries and tes of Chairmen
rs of Union

and Managing
Carbide and other Companiea

%492, SHRI R JYOTIRMOY BOSU:
Wl’l the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS pleased
to state:

(a) whether Government have by now
taken a decision to slash appropriately
the fantastic salarics, allowances, per-
quisites drawn by the Chairmen/Mana-
ging Directors, Exccutive Directors and
other top executives in public limited
g;mpmie: like Union Carbide and

ors:

(b) if so, what and if not, the reasons
erefor;

(c) the difficulties which lic in the way
of Government in taking necessary action
to cut down the very %xigh salaries etc.
which have a direct bearing on the prices
of articles factured by such
Companies?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SATISH AGRAWAL) (a) to {¢). The
question of the revision of the existing

idelines relating to the ;
payable to Managing Directors/Whole-
time Directors/Managers of Public Li-
mited Companies and Private Companies
which are subsidiaries of Public Limited
Companies is still under consideration of
the Government. It is not possible to
give further details.

SHRI JYOTIRMOY BOSU : In our
country, the salary of the first citizen of
this country, the President of India is

iger Rs. 2,55,395,
the Unit_ Manager Ra. 2,04,163. %‘hsgele
are the figures per annum. It comes to
WMK Rs. 20,000 a month, In Colgate
Palmolive (India) Private Limited, the
Managing Director gets Rs. z,m,uz, the
Director (manufacturing)—-Rs. 2,16,900
and in Cadbury (Indiaj Limited the
M ing Directar gets Ri. 2,10,460;
in Glaxo Laboratories, the Managing
Directomeu R».2,42,712 and the Director,
‘Techni Division gets Rs. 2,18,521.
I have got one¢ or two more examples,

I gather that there is a ceiling of Rs.
7,500 on the basic salary. How is it that
in the case of Cadbury (India) Limited,
Mr. D.W.McPhic has been given a salary
of Rs. 7,700, which exceods Rs. 7,500
and how is it that in the case of Colgate
Palmolives, Mr. H. Rai, an Indian na-
tional is given a salary of Rs. 10,000 a
month and a total remuneration which
exceeds Rs. 2,12,000 ? In this context,
I would like to ask the hon. Minister
to give us the break-up of these high
salaries that have been paid to the Exe-
cutives of the different multinational
companies and big busincss houses of
India. What is the maximum percentage
on profit that you allow as commimion
to exccutives of companies ?

SHRI SATISH AGRAWAL : So far
as the break-up of the remuneration that
is permimsible under the Company Law is
concerned, I may inform the hon. House
that for salaries, the maximum limit is
Rs. 7,500 per month, which comes {o
90,000 per annum.

SHRI JYOTIRMOY BOSU: How is
it that Mr. McPhic is getting more?

SHRI SATISH AGRAWAL : I will
come to that later. I am just submitting
what is provided under the law, Under
the law, there are four items. One is
Salaries, the maximum limit of which
#s Rs. 7,500 per month, which comes
to Rs. 90,000 per annum. Then comes
the Commission on profits at the rate of
one per cent subject to a maximum of 50
per cent of :\}:e salary, le,, Rl‘. 45,000

! P e 1 to

en, perq
m-mim of salary i.c., house rent, car
telephone and  club  subscription, the
maximum ceiling being Rs. 90,000 R:
an;um lm:lrh thr.tro mnu!;u a total ?f
1,65.000. e fourth category is ap-
Proliemate value of benefits not inchuded
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